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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

C' L I ~' 
O.A./T./RANo ............ 	 199 

........ ...................... ................................. Applicant ( s ) 
ersus 

.... 	4A3. 	 Respondent(s) 
Office note as to 

Sr.No 	Date 	 Orders 	 action(if any) 
taken onorder 

V.2. Risrar 

Heard. The petitiorer hs becri 

working in the same poet for last 

22 years. Though an allegation of 

mala fide has been made, we do 

not find it necessary to go into 

this aeCt. As 	 the 

Tr ibun&. 	slow abe-ut the routine 

transfers and that tootU4 very same 

staticn, ,pp1ication rejected wit 

admitting 
A' (I 

-'C- 
Vice-C irman 

Men-b er"dm.) 


